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MR. SPEAKER: If you send a 
request or any application from there, I 
cannot decide it by sitting here. 

[English] 

You have to give it to me. I am 
conducting the House. I cannot just apply 
my mind like that. 

[Translation] 

SHRI BHOGENDRA JHA: I am 
asking. 

MR. SPEAKER: I am not giving you 
any time. Yow want a decision from here 
which I cannot do. Please sit down now. 

15.41 hrs. 

CENSUS AMENDMENT BILL 

[English] 

MR. SPEAKER: We shall now take 
up item No. 26 - Census (Amendment) 
Bill. 

THE MINISTER OF HOME 
AFFAIRS (SHRI S.B. CHAVAN): Sir, I 
beg to move: 

"That the Bill further to amend the 
Census Act, 1948, .be taken into 
consideration. " 

The Census Act, 1948 was enacted 
to enable the Govemment to take a 
census throughout India. Since then, the 
census has been taken five times, that is, 
in 1951, 1961, 1971, 1981 and 1991. 
During the 1981 census and. more 
recenUy in the 1991 Census Operations, it 

was felt that the existing provisions of the 
Census Act, 1948 were not adequate to • 
tackle the problems that have increasingly 
been experienced the successive Census 
rounds. It was common experience of the 
Directors of Census Operations and the 
census staff that Census Act required 
considerable strengthening to permit 
smooth conduct of the census. Some of 
the problems that need tidying over are: 
the local authorities do not often readily 
agree to make available the staff required 
for census work, the part time staff. often 
do not take their duties seriously; the 
census officials are sometimes subjected 
to great pressure by organised 
movements to record particular resiJonses 
in respect of language or caste; difficulties 
are experienced in the procurement of 
vehicles and buildings for the conduct of 
census, etc. In order to ensure that the 
census work is not hindered or disrupted, 
it is deemed necessary to amend the 
Census Act with a view to:-

(a) making it obligatory upon every 
local authority to make available 

the staff necessary for taking 
census, 

(b) protecting the legitimate service ~ 

interests of the persons 
deployed on census duty. 

(c) specifying enhanced penalties 
for certain offences such as 
. refusal of performance of duties 
by designated census officers 
or causing of obstacle to any 
person in performance of such 
duties or putting any offensive 
or improper question or making 
false disclosure or removing, 
secreting, damaging or 
destrOying the census .,,-
documents. These are 
proposed to be made 
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cognizable offences so that 
such offences may be punished 
by imprisonment for a term up 
to three years of fine or both, 
and 

(d) incorporating, for census 
purposes, certain provisions on 
the lines of the provisions of the 
Representation of People's Act, 
1951 (43 of 1951) relating to 
requistioning of premises or 
vehicles. 

15.42 hrs. 

[MR. DEPUTY SPEAKER in the Chait'j 

The Bill was considered by the 
Standing Committee on Home Affairs and 
the Report of the Committee was 
presented to Rajya Sabha on 27.8.93 and 
was laid on the Table of Lok Sabha on the 
same day. 

The Bill seeks to achieve these 
objectives. 

I commend the Bill for consideration 
of this august House. 

MR. DEPUTY SPEAKER: Motion 

moved: 

"That the Bill further to amend the 
Census Act, 1948 be taken into 
consideration. " 

There are amendments to the 
Motion for Consideration. I shall call the 
name of ttie Members who have given 

their amendments: 

Shri Rasa Singh Rawat Absent 

Shri Anna Joshi Absent 

Shri Dau Dayal Joshi Absent 

Shri Girdhari Lal Bhargava- Absent 

Shri Kashiram Rana Absent 

The question is: 

"That the Bill further to amend the 
Census Act, 1948, be taken into 
consideration" . 

The motion was adopted. 

MR. DEPUTY SPEAKER: Now we 
take up Clause by Clause consideration. 

There are no amendments to 
Clauses 2 to 15. So, I put them together. 
The question is : 

"That Clauses 2 to 15 stand part of 
the Bill." 

The motion was adopted. 

Clauses 2 to 15 were added to the Bill 

Clause 1-Short Title 

Amendment made 

Page 1, Line 3, -

'or"1992" substitute "1993" (2) 

(S.B. Chavan) 

MR. DEPUTY SPEAKER: The 
question is : 

"That Clause 1, as amended, stand 
part of the Bill.· 

The motion was adopted. 

Clause 1, as amended, was added 
to the Bill. 
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Enacting Formula 

Amendment made 

Page 1,Line 1, 

for "Forty-third" substitute "Forty
fourth" (1) 

(S.B. Chavan) 

MR. DEPUTY SPEAKER: The 
question is : 

"That the Enacting Formula, as 
amended, stand part of the Bill". 

The motion was adopted. 

The Enacting Formula, as amended, was 
added to the Bill. 

MR. DEPUTY SPEAKER: The 
question is: 

"That Long Title stand part of the 
Bill." 

The motion was adopted. 

The Long Title was added to the Bill. 

SHRI S.B. CHAVAN : Sir, I beg to 
move: 

"That the Bill, as amended, be 
passed." 

MR. DEPUTY SPEAKER: The 
question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

Allowances and Privileges) Bill 

15.45 hrs. 

GOVERNORS (EMOLUMENTS, 
ALLOWANCES AND PRIVILEGES) 

AMENDMENT BILL 

[English] 

THE MINISTER OF HOME 
AFFAIRS (SHRI S.B. CHAVAN) : Sir, I 
beg to move; 

"That the Bill further to amend the 
Governors (Emoluments, Allowan
ces and Privileges) Act, 1982, be 
taken into consideration." 

Sir, Article 158(3) of the 
Constitution provides that "The Governors 
shall be entitled to such emoluments, 
allowances and privileges as may be 
determined by law and until a provision in 
that behalf is so made, such emoluments, 
allowances and privileges as are specified 
in the Second Schedule to the 
Constitution". Accordingly, Parliament 
enacted a law, namely, the Governors 
(Emoluments, Allowance~ and Privileges) 
Act, 1982, to lay down the allowances and 
privileges of the Governors. The said Act 
and the Rules framed under this Act, 
namely, the Governors (Allowances and 
Privileges) Rules, 1987 came into effect 
from the 1st April, 1987. However, section 
3 of the said Act, which specifies the 
emoluments, was brought into force with 
effect from 1 st April, 1986 by an 
amendment of this section and the 
emoluments. payable to Govemors were 
raised to Rs. 11,000/- per mensum. The 
emoluments are payable subject to the 
deductions to be made as required under 
the proviso to the section. 

-Proviso (a) of section 3 provides 
that if a Govemor, at the time of his 


